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BEFORE THE COURT OF JUDICIAL MAGISTRATE  1ST CLASS ,  SONITPUR 

Present :-  Smti Sabita Bharadwaj , AJS 

Judicial Magistrate 1st Class Sonitpur, at Tezpur 

G.R.CASE NO :-2195/2015 

Under section  341/323 IPC 

 

                                               State of Assam 

                                                   -VERSUS – 

                                                 Md. Merajuddin Saikia 

                                                 Son of Md. Kamala Saikia 

                                                  Resident of Beseria Muslim Gaon 

                                              Police Station- Tezpur 

                                                District- Sonitpur 

-Accused person 

Appeared 

Learned App for State……………………………... Smti Niva Devi & Bandana Boro 

Learned Counsels for Defence…………………… Sri Biraj Nath 

Dates of Evidence………………………….............   29.07.2016, 27.09.2016, 21.06.2017 

           01.11.2017 

Date of Argument ……………………………………  10.05.2018 

Date of Judgement…………………………………..  24.05.2018                                                  
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JUDGEMENT 

 

1.  Accused person viz. Merajuddin Saikia stood for trial for the 

allegations of committing offences u/s 341/323 IPC.  

 

2.  The prosecution case in brief is that on 18.08.2015 the informant viz. 

Firoza Begum, daughter of Late Jonabuddin Saikia resident of Beseria 

Muslim Gaon lodged an “Ejahar” before the Officer-in-charge Bebejia Police 

Out Post stating inter alia as on 17.08.2015 at around 9.30 P.M. the accused 

Md. Meraj Saikia had assaulted her with a lathi causing various injuries on 

her body as she asked him that her activa vehicle consumed so much oil as 

the same was ridden by him. She again stated that on 18-08-2015 during 

morning time when she took out her pet and then the accused again 

restrained her on her way and assaulted her with a bamboo stick.   

 

3.  On the basis of the „Ejahar‟ a case has been registered as Tezpur P.S 

case no. 1080/15 u/s 341/325 IPC and investigation was initiated and after 

completion of investigation charge sheet was submitted against accused 

Merajuddin Saikia u/s 341/323 IPC. 

 

4.  On the appearance of the above named accused person before the 

Court and also after furnishing the copies to him substance of offences u/s 

341/23 IPC on being stated to the accused by my learned predecessor in 

office he pleaded not guilty and claimed trial. 

 

5.  The prosecution has examined 6 (six) no‟s of witness and exhibited 5 

(five) no‟s of documents. The accused was examined u/s 313 Cr.P.C. 

Defence plea was complete denial. The accused person also declined to 

adduce any evidence in support of their defence. 
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POINTS FOR DETERMINATION:- 

(I)  Whether on 17.08.2015 at about 9.30 PM at Beseria Muslim 

Gaon the accused restrained the informant viz. Firoza Begum so as 

to prevent her from proceeding in any direction in which she had 

right to proceed? 

 

(II)   Whether on 17.08.2015 at about 9.30 PM at Beseria Muslim 

Gaon the accused had voluntarily caused hurt the Informant viz 

Firoza Begum? 

 

    6.  I have carefully perused the entire materials available on case record 

and heard the arguments advanced by the Learned Counsels of both the 

sides and proceeded to decide as follows: 

 

DISCUSSION , DECISIONS & REASONS THEREOF:- 

 

    7.  P.W.1 Firoza Begum deposed in her testimony that one day at around 

8:00 a.m. in the year 2015 she had gone to the house of the accused person  

to meet his sister Champa Begum as she had to deposit his money to  her 

and she asked the accused person why he had not given Rs. 5,000/- to the 

person from whom she had taken petrol as she furnished the same to him 

and then the accused person took  a piece of bamboo  from their fence and 

assaulted her. She again stated that when she informed the matter to police 

on next day the accused person again assaulted her in front of her house in 

presence of Noor Jahan. She further deposed that thereafter a boy came and 

saved her from the clutches of the accused person. 

   8.  P.W.2 Noor Jahan Begum deposed in her testimony that she did not 

know anything about the incident.  

   9.  P.W.3 Mujib Saikia deposed in his testimony that he had not seen the 

incident himself.  



4 
 
 

 

   10.   P.W.4 Dr. Suman Das deposed in his testimony that on 18-08-2015 he 

examined the informant and found simple injury upon her body.  

   11.   P.W.5 Afaz Saikia deposed in his testimony that as he did not know 

anything about the incident.  

   12.   P.W.6 A.S.I. Gias Ali deposed in his testimony that he has conducted 

the investigation in this instant case and recorded the statement of the 

witnesses and informant after visiting the place of occurrence.  

   13.  From the materials evidence as available on the case record I have 

observed that in this instant case the informant/victim/P.W.1 alleged that she 

had been assaulted by the accused on two occasions amongst one of which 

P.W. 2 Noor Jahan Begum was present, but the same fact is not corroborated 

by P.W.2 Noor Jahan Begum, as in her testimony she clearly reveals the fact 

that she did not know anything about the alleged incident. Further, the 

testimonies has deposed by the other witnesses of the prosecution i.e P.W. 3 

Mujib Saikia and P.W. 5 Afaz Saikia do not support the case of the informant 

as both of them had not witnessed the same. Moreover, it is also pertinent to 

mention here that although P.W. 4 Dr. Suman Das disclosed the fact that at 

the occurrence of alleged incident the informant/victim/ P.W. 1 Firoza Begum 

carried simple injury but no witnesses on the prosecution side revealed the 

fact that such alleged injuries were caused by the accused person through his 

alleged act of assault upon her. Therefore, in absence of proper evidence 

from the any other witnesses for prosecution accept with the 

informant/victim/ P.W. 1. Firoza Begum, It is difficult to rely veracity of the 

case of the prosecution.    

   14.   Therefore, in my considered view, the prosecution has miserable 

failed to prove the guilt of the accused beyond all reasonable doubt and the 

accused is entitle to get the benefit of doubt. 

 Hence, all the points for determination are decided in negative. 

   15.  In result accused Merajuddin Saikia is acquitted from the charges u/s 

341/323 IPC and set at liberty.  



5 
 
 

 

Bail Bonds (if any) shall be valid up to expiry of 6 (six) months from 

the date of this order and Judgement. 

Given under the hand & seal of this Court on this 24th day of May 

2018. 

 

 

   Sabita Bharadwaj 

         Judicial Magistrate 1st Class 

    Sonitpur, Tezpur 
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                                                      Appendix  

         Names of the witnesses  of Prosecution:- 

1. P.W.1- Firoza Begum 

2. P.W.2- Noor Jahan Begum  

3. P.W.3- Mujib Saikia 

4. P.W.4- Dr. Suman Das 

5. P.W.5- Afaz Saikia 

6. P.W.6- A.S.I. Gias Ali  

         Documents exhibited by Prosecution :- 

1. Ext. 1- Ejahar 

2. Ext. 1(1)- Signature of Firoza Begum 

3. Ext. 1(2) & Ext. 1(3) signature of SI Pranab Baishya 

4. Ext. 2 & Ext. 3 Injury report 

5. Ext. 2(1) & Ext. 3(1) signature of Dr. Suman Das 

6. Ext. 4- Sketch map 

7. Ext. 4(1) signature of A.S.I. Gias Ali 

8. Ext. 5- Charge sheet 

9. Ext. 5(1) signature of Pranab Baishya 

        Names of the witnesses  of Defence:-  Nil 

        Documents exhibited by Defence :-  Nil 

 

   Sabita Bharadwaj 

         Judicial Magistrate 1st Class 

                        Sonitpur, Tezpur 

Dictated & corrected by me  

 

Sabita Bharadwaj 

Judicial Magistrate 1st Class 

Sonitpur, Tezpur 

Typed by  

 

Rahul Kumar, stenographer   


